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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL ; HYDERA3AD BENCH

| AT HYDERABAD
|
!

I.No 34/99 Date of Order % 10,.,11,99
BE.":C"EIIN -
P.Sglramsund ara Rao «» Applicant,
ANDII

L1, UnJ.on of India, rep, by its

General Manager; $.C, Railvay,
RaJ.l Nilayam, Secunderabad

2. DJ.V:LSJ.ODal Railway Masnajer,
S.C.R1ly,, Vijayawada Division,
Vi_jayaWada.
3. E!Bhe Sr.Divisional Personnel Officer,
S.C,Railway, Vijayawada Division,
Vijayawada. ++ Respondents,
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Counsel for the Applicant .. Mr, K.K,Chakravarthy

|
C‘oul;nsel for the Respondents
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|
HOWI'BIE JUSTICE SHRI D, H, NASIR : VICE CHA IR MAN
I

ve Mr.C.V.Malla Reddy

HON'BIE SHRI R RANGARAJAN : MEMBER (ADMI,)
|
|
|
|

(As per Hon'ble Shri R.Rangarajan, Member {(#dmn,) X

j <7 None for the spplicant, Mr,C.V.Malla Reddy,

IF -
learned standing counsel for the respondents,
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2, This GA is f£iled praging for a declaration.that the
action of the Respondents 2 and 3 in not considering the
seniority of the applicant from the date of 25,11,.71 end
rejecting the same on the ground that he must produce the
documen%al proof to substantiate the claim not considering the

applicant's request to nominate any of the officer for
verifying the recomds at Guntur and Vijayawada also without
considering the samme and keeping the representation pending is

illegal, arbitrary againﬁt the rulss znd contrary to the law
and for a consequential direction to the respondents 2 znd 3
to verify the records and fix the date of joining of the
applicant as 25,11.71 with all consequential benefits, of

pay and arrears,

3e When the OA was taken up for hearing, the learned
counsel for the respondents brought to our notice the
submission made by the respondents in para-8 of the reply,

- b
This para-BLfeproduced below -

"It is submitted that the relief prayed for ik to fix
the date of joining of the applicant w,e,f, 25,11.71
and for consequential benefigs, Tn fact the

respondents have already assigned seniority w.e.f,
25,11,71, the date of conferment of temporary status,
The applicant's pay was also fixed on proforma basis
on the consequential promotions given to him and pay
drawn accordingly from February, 1977 onwards®,
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4, In view of the above, the lsarned counsel for the

respondents submit that the OA has become infructuous,
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Se No rejoinder has been filed in this 0OA reput ting
the para-8 submission of the respondents, Hence it has
toc be held that the applic.ant had received the relief

already at the hands of the respondents,

6, In view of the &sbove, the OA is dismissed as

infructuou_s. Mo costs,

{ R.RANGARAJAN ) ( DLH,HASIR )
Menmber (Adm, ) T - : Vice Chairman

-

Dated ': 10th November, 1999 h
©ictatad in Open Court) -t
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